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12.22 Hgs.

STATEMENT RE: INDEPENDENCE
OF THE PEOPLE'S REPUBLIC OF
SOUTH YEMEN

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : After more than
one century and a quarter of ‘colonial
domination, South Arabia today emerges
as a free and independent nation—The
People’s Republic of South Yemen. On
this auspicious occasion, we extend our
greetings and offer our good wishes to
the Government and the people of the
new State. We also pay our tribute to
the valiant freedom fighters who have
laid down their lives during the struggle
for their independence.

There have been close and intimate
relations for centuries between India
and South Arabia. It shall be the earn-
est endeavour of the Government of
India to further strengthen our relations
with the independent State and also to
extend such economic and technical
assigtance as we can and which they
may need.

As the House is aware, India has con-
sistently supported the right to indepen-
dence and sovereignty for the people of
South Arabia, and for many years pow
we have made carnest cfforts for the
achievement of this aim through the
United Nations and otherwise. There-
fore, it is a matter of great satisfaction
and pleasure to us that South Arabia is
now an independent nation.

The independence of South Arabia is
yet another step towards decolonisation
in the world. It is earnestly hoped that
the day is not far off when the remain-
ing colonised peoples and countries will
also become independent.

The Government of India has extend-
ed recognition to the People’s Republic
of South Yemen and it is our intention
to convert our Commission in Aden into
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an Embassy with a resident Ambassa-

dor. The necessary steps in this regard

have already been initiated.

1 am sure that all Members of this
House, as also the people of India, join
me in extending a warm welcome to the
new State of the People’s Republic of
South Yemen in the comily of nations
and in wishing it a bright future.

12.25 Has.
STATEMENT RE : SITUATION IN
WEST BENGAL
THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, the House is aware of
the action taken by the Speaker of the
West Bengal Legislative Assembly yes-
terday, and the observations which he
made while adjourning the Assembly
sine die have been published in the press
to-day. While concluding his observa-
tions, the Speaker said :
“The matlers in issue are of the
highest constitutional import-
It is obvious,
therefore, that if I am to find
out how exactly I should act
s0 as to preserve and protect
the privileges of this House,
should need more time and
then only gave a considered rul-
ing on the grave issues at
stake. This is why in exercise
of my powers under Rule 15
I have adjourned this House
sine die.”

While reserving final judgment, the
Speaker has nevertheless expressed his
views on a number of issues. I do not
wish to comment on the conduct of the
Hon'ble Speaker of the West Bengal
Legislative Assembly. But there are cer-
tain matters on which I should like to
make the stand of the Central Govern-
ment clear,

According to the best legal advice
available to us it was within the consti-
tutional competence of the Governer to
dissolve the Council of Ministers headed
by Shri Ajoy Mukherji in the circum-
stances in which the Governor did 50 . .
...... (Interruptions)

SOME HON. MEMBERS :
No.

No,
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SHRI Y. B. CHAVAN : We are
further advised that the Council of
Ministers headed by Dr. P. C. Ghosh
is lawfully constituted...... (Interrup-
rions)

it o fewd (57 : Fae Y 1
SHRI Y. B, CHAVAN : We are

convinced that this is a correct view
and that, notwithstanding the observa-

tions........ (Interrupiions)
MR. SPEAKER : Order, Order,
please.

SHRI Y. B. CHAVAN : We are
convinced that this is a comrect view
and that, notwithstanding the observa-
tions made by the Speaker of the West
Bengal Legislative Assembly, Dr, P, C.
Ghosh and his colleagues continue to
(Interruptions)

Y T A AT (FTCEET) FR 7
ot sy fereed : ST Y sTar Y T
7 33 w9 femr 1

MR. SPEAKER : Let him complete

SHRI Y. B. CHAVAN : ......
the lawful Council of Mmm.en of West
Bengal.

The Governor’s action in dissolving
the Council of Ministers headed by Shri
Ajoy Mukherji and installing the one
beaded by Dr. P. C. Ghosh was based
on his judgment that Shri Ajoy Mukher-
ji had ceased to have the support of a
majority of Members in the Assembly.
.......... (Interruptions) and that Dr.
Ghosh had such support. By adjourn-
ing the sitting of the Assembly sine die
the Speaker did not allow it to be tested
by a vole of the Assembly............
(Interruptions) whether Shri  Ajoy
Mukherji or Dr, P. C. Ghosh had the
support of the majority. But the events
yesterday have made it clear that Dr.
P. C. Ghosh has the majority.

MANY HON. MEMBERS FROM
THE OPPOSITION rose—

MR. SPEAKER : Will you kindly
resume your seats? Some hon'ble Mem-
bers have given me this morning—that is
natural—a substantive motion in connec-
tion with this. I discussed with the
hon'ble Members of the Opposition—
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Mr. Mukherjee, Mr. Banerjee, Dr. Ranen
Sen, Mr. Indrajit Gupta and Mr, S. N.
Dwivedy and yourself also—the sub-
stantive motion that :

“This House recommends to the
President that he be pieased to
dismiss the present Governor
of West Bengal for his uncon-
stitutional act of dismissing the
ULF Ministry in West Ben-
gal.”

That was the motion given in the
name of five hon'ble Members.

it sz gt Ao (e ¢
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MR. SPEAKER : Does the hon'ble

Member want a separate discussion? I
think we can club both.

st wEw fagrt Aoy - 9wt o
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MR. SPEAKER : Whatever it is, I
have not accepted it. There is no point
in discussing it.
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SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : You had read
out some motion, but the motion which
1 had given notice of was slightly diffe-
rent from it. I did not mention the
word ‘dismissal’ etc, in my motion, but
1 had only suggested ‘recommend to the
President to remove .

MR. SPEAKER : It is a difference of
only one word, but substantially it is the
same,

SHRI SURENDRANATH DWI-
VEDY : 1 have not suggested outright
dismissal etc. 1 had referred to the pre-
sent situation. I do not know whether
this has been referred to in the motion
which you have been pleased to accept.

MR. SPEAKER : Let me explain
the position. A number of distinct mo-
tions had come. It is not as though the
same wording was there in all of them;
the wording may have been a little diffe-
rent in each one of them, but the sub-
stance is the same, namely removal of
the Governor. My point was this. The
statement of the Home Minister will
have to be discussed, as Shri A, B.
Vajpayee has said.

SHRI A. K. SEN (Calcutta—North—
West) : We support it.

MR, SPEAKER : Apart from that,
suppose on an adjournment motion we
begin discussing whatever has happened
in an Assembly, then I do not know
where it will lead to, tomorrow it may
be Madhya Pradesh and day after to-
morrow it may be some other State
where the Speaker may adjoum the
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House or something else may happen.
We are not competent to discuss what
happens in the Assembly.

s g T ¥BAT (TAA) : A
q@m,..,.

MR. SPEAKER : After 1 go home,
Shri Hukam Chand Kachwai can teach
me; and I would like to take some les-
sons from him also, but here unfor-
tunately 1 am in the Chair and he should
listen to me. If we begin discussing
what thas happened in an Assembly, on
an adjournment motion, then it will be
a dangerous thing, because so many
Assemblies are there. But I do admit
that the Home Minister's statement will
have to be discussed, and opportunity
must be given for that; there is no doubt
about it. The Home Minister has just
now made a statement, and it is the pro-
perty of the House today, and it must
be discussed. I am fixing up some lime
for it tomorrow. I did consult the Op-
position leaders and I suggested that we
could discuss it for about a couple of
hours tomorrow. I have fixed up the
time for this tomorrow......

SHRI S. M. BANERJEE (Kanpur):
Please make it 3% hours.

MR, SPEAKER : For this evening
I have already allowed a discussion on
the situation in Kashmir, Between this
evening and tomorrow morning, there is
not going to be much of a material
change either in the Governor or in the
Government there. Therefore, 1 have
admitted this discussion for tomorrow,
and we can certainly discuss it to-
MOTTOW.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): In your wis-
dom you have allowed a discussion on
the statement made by the Home Minis-
ter and also on the substantive motion of
Shri Surendranath Dwivedy and others.
But I think you have not perhaps given
consideration to this fact namely that
a situation has arisen in West Bengal
where there is some kind of a constitu-
tional impasse. The Central Government
here have taken one view that the Go-
vernment headed by Dr. P. C. Ghosh
there is perfectly legal and constitutional.
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MR. SPEAKER : The hon. Member
«can discuss all this tomorrow.

SHRI TRIDIB KUMAR CHAU-
DHURI : It is true that we can discuss
all that tomorrow. But at the same time
it has been our experience that in these
matters we cannot always go by the opi-
mion of the Law Ministry and the
Home Ministry which has referred it to
the Law Ministry. I would only refer
you to the celebrated Berubari case.
The Government here had taken the
view and the former Attorney-General
also had said the same thing that the
Government had the right to cede any
area to other countries.....

MR. SPEAKER : He can discuss it
tomorrow. Now he is going into the
merits. What is his suggestion?

SHRI S, M. BANERJEE : The Go-
vernor there should be dismissed.

SHRI TRIDIB KUMAR CHAU-
DHURI : My suggestion is that this
aspect of the matter namely whether
there is a constitutionally and properly
constituted government functioning in
West Bengal........

AN. HON. MEMBER :
ready been decided.

SHRI TRIDIB KUMAR CHAU-
DHURI : Who has decided it?

Article 355 lays upon the Govern-
ment here the responsibility for seeing
that the government of every State is
carried on in accordance with the pro-
visions of the Constitution.

MR. SPEAKER : That is exactly
what he will discuss tomorrow on the
statement of the Home Minister.

SHRI TRIDIBE KUMAR CHAU-
DHURI : That cannot come under the
substantive motion that you have read
out, calling upon the Government. .....

MR. SPEAKER : The Home Minis-
ter's statement also will be before the
House.

&t 7y foma : F-0FT 980T
ot fear @@ |
MR. SPEAKER : Why does he want

to complicate it further? I have already
allowed the discussion.

It has al-
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MR. SPEAKER ; H is going inte
the merits.

w1 THdEE A fora

AT R FT AATET g G W §
AT A AT AT W #y
ITAT FT X FT AT I AT F P
TTEE N

MR, SPEAKER : Order, order. The
:]aerniuage issue in UP cannot be raised

= AT A IH R A FCH
I oF FIH-UF 757 foar & o s
A AT Y § 91T T AT #y
IET N EE

MR. SPEAKER : The language Bill
is coming here. If he wants to condemn
English or Hindi or whatever he wants,
he could do it then.

it sz fagrt avaddt : 99 faa &
T @ IO WM T RI=A &Y
wiamswmRFfmar @
I § r=re AT QAT | IW faw w1
AFr a1fed |
MR, SPEAKER : 1 know. I cannot
help it. The State Government is there.
(Interruptions) It is a bad principle that

so many hon. Members should get up

and begin speaking. I have not permit-
ted any of them to talk about Hindi or
the agitation in Banaras.

If the agitation in Banaras is permitted
to be referred to here, lathi charge some-
where else will be raised. No please.
If we allow that, there will be no end
(Interruptions).

=it #g fowa: s Fvafeen

FT AT FHT AHAT & | AT

T @S A TAGER & ATHAT

T ITRE ) 9 AT FT qHAT

FIMRE!
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MR, SPEAKER : Nothing that is
being said will be recorded. Shri
Khadilkar.

——

12,362 Hrs.
CONSTITUTION AMENDMENT BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JoINT COMMITTEE

SHRI KHADILKAR (Khed) : 1
beg to move :

“That the time appointed for the
presentation. of the Report of tbe
Joint Committee on the Bill further
to amend the Constitution of India,
be further extended upto the first day
of the next session™.

MR. SPEAKER :

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India,
be further extended upto the first day
of the next session”.

The motion was adopted.

The question is :

12.37 Hgs.

MOTION RE: FOOD SITUATION
IN THE COUNTRY—Contd.

MR, SPEAKER : Further conside-
ration of the following motion moved
by Shri Annasahib Shinde on the 29th
November 1967, namely :—

“That the food situation in the
country be taken into consideration”,

along with the amendments moved.

Shri P. K. Deo may continue,

SHRI P. K. DEO (Kalahandi): Yes-
terday 1 was saying that the mess in our
food and agriculture sector is the cul-
mination of the persistent pursuit of
wrong policies by Government all these
years since independence. A faulty
order of priorities in planning, neglect
of agriculture and irrigation, excessive
taxation and suffocating comtrols with
attendant corruption and waste and
lastly, the expropriatory land reforms—
all these together have been responsible

**Not recorded.
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for bringing about disaster on the food
and agriculture front. This has resulted
in our overdependence on foreign food
aid,

In the beginning of every Plan, we
have been told parrot-like that we shall
attain self-sufficiency at the end of the
Plan. But it has turned out to be a
complete moonshine. Our dependence
on foreign food aid is bad, but this is m-
evitable under the present circumstances.
Foreign food aid is increasing from Plan
to Plan. From an annual average of 2.4
million tonnes in the First Plan, it had
gone up to 13 million tonnes last year,
and this year we estimate that we shal
be importing 7.5 million tonnes,

12.40 Hgs.
[MR. DEPUTY-SPEAKER in the Chair]

In this regard, I would like to pay
our grateful thanks to the foreign coun-
tries, especially Australia, Canada and
USSR, and particularly USA, which
gave aid in the shape of P.L. 480, for
their timely aid to help us turn this
tight corner.

Our achievement in the field of food
production is far from satisfactory. Our
food production has not kept pace with
the growth of our population. Every
day we add 24,000 people to our popu-
lation, and 12 million people, the total
population of Australia, is added every
year. It is like climbing a greasy pole.
For every foot of height gained in climb-
ing, we lose three feet.

In crop yield also, we are one of the
lowest in the world. In wheat we pro-
duce 898 kg per hectare, whereas the
UK produces 3,930 kg. and Netherlands
4,230 kg. Similarly, in the case of rice,
our production figure is also very low.
It is 1,530 kg. per hectare, whereas in
Netherlands it is 4,230 kg. and in Spain
6,360 kg. There have been some startling
revelations in the ECAFE report so far
as our economic growth is concerned. It
has stated that if we proceed at this rate;
it will take 139 years for us to reach the
Japanese level of today, and it will take
205 years to reach the stage of New
Zealand.

It is because of these wrong priorities
that there has been a complete neglect
of our basic industry, that is agricul-
ture. We are glad that our campaign to



